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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 737 OF 2023

IN THE MATTER OF: '

SOCIETY FOR VOICE OF HUMAN RIGHTS AND JUSTICE
...APPLICANT

VERSUS

DISTRICT MAGISTRATE GHAZIABAD & ORS. ...RESPONDENT(s)

RESPONSE ON BEHALF OF RESPONDENT NO. 9 IN COMPLIANCE
OF THE ORDER DT. 09.12.2025 PASSED BY THE HON'BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

I, Ankit Singh, aged about 38 years, S/o Sh. Ajit Singh, presently posted as,
Regional Officer, Uttar Pradesh Pollution Control Board, Ghaziabad do hereby

solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present affidavit.

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

2025
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I. BACKGROUND OF THE MATTER

. That in the present matter,the allegation of the applicant is that the survey
no. 2476 and 1564 comprising an area of 0.961 sq. yards as per the
revenue record is a lake (jheel) which has been encroached upon and

residential construction has been raised.

. That the above-captioned matter was last listed for hearing on
09.12.2025, wherein the Hon’ble Tribunal directed as under:

“4. Learned counsel for Respondents No. 3 and 6 to 10 seeks four weeks
time for filing their responses.

5. Responses by Respondents No. 3 and 6 to 10 may be filed within four

weeks. -

6. List on 09.12.2025 for further consideration.”

II. ACTIONS TAKEN

. That in compliance of the aforementioned order it is submitted that the
Deponent has written a letter dt 06.12.2025 to the Municipal
Commissioner, Municipal Corporation, Ghaziabad to take necessary
actions in the present matter.

A Copy of the letter dt 06.12.2025 has been annexed herewith as

ANNEXURE R-1.
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6. Hence, the present response is being submitted for the kind perusal of this
Hon’ble Tribunal. It is prayed that the same be taken on record.
o
DEPONENT

VERIFICATION

Verified at Ghaziabad on this @i« day of December, 2025, that the
contents of the above affidavit from paragraphs 1 to 6 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

2

DEPONENT
W{f ATTESTED

0eC 2023
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S 2. The Registry is directed to issue notices again to Respondent No. 1Director
Mahalaxmi Land and Finance Company and Respondent No. 2Nitin Kocher, Director/Chairman,
Prithveelink Developers Pvt. Ltd.

3. Notices are ordered be served on Respondents No. 1 and 2 through the District
Magistrate, Ghaziabad. For this purpose, notices issued to Respondents No. 1 and 2 may be sent to
the District Magistrate, Ghaziabad by E-mail for getting the service thereof effected on Respondents
No. 1 and 2 and filing his report in this regard within 15 days.

4. Learned counsel for Respondents No. 3 and 6 to 10 seeks four weeks time for filing their

responses.
5. Responses by Respondents No. 3 and 6 to 10 may be filed within four weeks...........
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